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Hon’ble Jtistiee K. Hath, V.C.

Hon»bIe Hr, JCiJ'. Raaaft̂  ■

The case has laeen called twiee# H© one is present on 

af the applicaat* On the earlier date alsa no 

isresent m  ^h a if of the appllciant.

application is acc©rdin*p̂ y dismissed f©r defatilt

thr;ippl:ieant.
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APPLIC,\i'JT(3)

ivtSPJii: Jti'iT {3J
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o l ^  . C H  ■

Particulars to be examined

Is the appeal competent ?

a). Is the application in the 

prescribed form 7 ' '

b) Is' the application.in paper

book form 7 . /

c) Have six complete sets of the

application been fijked' ?
' ' ' # .

;a) Is'the appeal in time ?

■H) If not, by how many days it 

is beyond time?

c) Has suffieient case for not' 

ff’^king the appiicati'on in tinie, 

been filed?

■Endorsement as to result of examinatiow

1

5.

6 . •

7.

Has the document of auth'brisatior/ ■ 

Wakalatnam'a been filed ? 0

Is the- application acc 
8 .D ,/post9l Order for

Has the^ce.rtified copy/copies, 

y  of the order(s) against which the 

• application is made bepn: filed?

a) Have the copies of the

documents/relied uppn by the 

applicant'and mentioned in the 

application, been' filed ? ,

■7. '

h) Hay-e the documents referred- 

to in (a) aboye,duly attested 

by^a Gazetted Officer and , 

numbered accordingly. ? ■

c) ‘ Are the documents referred 

..to in (.a) above neatly typed '

• ' in double sapce 7

8 , Has the index of documents been' 

filed and pagrring done properly ?

9 ,  Have■the chrGnological details, 

of representation made and the 

out come-of such representation 

been indicated in the application?

10, Is the matter rafised in the appli­

cation pending before any court of 

Law or any other Bench of Tribunal?

'It
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,13,

14,

15,

V

16, 

17.

19.

Parbiculars bo bo, £>;aminad

Ars the applicati'or/duplicabe 
copy/sparre copies signed ?

Aro extra copies of the applicatio|ji 

with. Annoxures filod ? ■ '

, a). Identical , luibh the ,Original ?

n) Oofoctiv/G 7

c) Wanting in Annoxures

Nos. patjCsNos -___ 7

Have the.file  size onvelopes' 

bearing full addi^ssos of the 

respondents been filed ?

Are the given address’ the , 

registered address ?

Do the names of. t,he. parties 

. stated in the copies tally with- 

those indicated in the appli­

cation ?

Are the translations-certified 

to be ,ture or supnorted by an 

Affidavit affirming that they 
are true ?

Are the facts,of the case ' ■ '

mentioned in item no. - 6 of the
application 1 . .

a) Concise ■

b) Under distinct heads ? '

c) .Numbered consectively IS,'

d) Typed in double space on one ■ 

side of the.paper ?

Have the,particulars for interim 

order prayed for indicated with " 

reasons ? ■

Whether all- the , remedies, have 

been exhausted.

dineish/

'
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4^ 'Before the Csntral Administrative Tribunal, Allahabad, 

Circuit Send! at Lucknow.

o f l l t T l i - W

Sajrangi Prasad*

Versus

Union of India and oth<$rs^

— Applicant

•-Respondents'

Gorapilation Ko*I J

s.No. Particulars Page No. Annexure No.

t :
I . Petition/Application 1 - 9

2 . Impugned order 1 0 - 1 1
/•

3. Vakalatnama 12

Cofflpllation No .II i

~'C

4 . Railway Board letter No. 

ER31/81/44/39 dated 

20*7.1981.

i

13 I

5. The Joint DirectQr(Finance) 

S»D*S.Q . D .O . No. 

F /AD/P/121/1 dated 

6 .8 .1 9 81 . 14 2

6 . Representation of 

Sir.Cashiers dated 

5-1.1989. 1 5 - 1 6  3

Date I .7 .1989.

Advocate*
Flacei Lucknow* Counsel for the applicant-
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In the Central Adninistrative Tribunal,Allahabad, 
Circuit Bench, at Lucknow.

Registration No. OA of 1939.

CTcatral A d m in is t r a t iv e  T r ifc m M l  

C ircuit  B c "c h  L u c k n o w  p.

Bajrangi Prasad, aged about 37 years, son 

of Sri Saheb Lai, resident of 37, EXigawan, 

Lucknow, working as ^enior Cashier in the 

Office of the Assistant Qiief Cashier , 

Northern Railway, Lucknow.
rApplicant

Versus

1. The Chief Cashier, Northern Railway, 

Head-quarters Office, Baroda House,

New Delhi.

2. The Senior Divisional Accounts Officer, 

Northern Railway, Hazratganj,Lucknow.

3. The Assistant Qiief ^ashier, Northern 

Railway, Charbagh, Lucknow.
■ Respondents

detail of APPLICATION:

1. Particulars of the orders against which the 
application is made ________________________

a) Order No. 80/Acin,/Cash/Transfer/89.

b) Date 30.6.1989.

c) Passed by : Senior Divisional Accounts Officer,
Northern Railway, Hazratganj,LucknowN

d) Subject in brief: Transfers have been made on
* the basis of every in an 

arbitrary and discriminatory 
manner in violation of 
Railway Board Circular. ■■
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2. Jurisdiction: ;

The applicant declares that the subject matter 

of the order against vSiich the applicant wants redressal 

is vdthin the jurisdiction of this Hon'ble tribunal.

3, Limitation: .

The applicant further declares that the « 

application is within the limitation period prescribed 

in Section 21 of the Administrative Tribunal Act,

1985.

4. Facts of the case:

4 .1  - That the post of Cashier is a Class-Ill 

and all recruitments are being made through Railway 

Service Commission. The list of selected incumbents 

is sent to the General Manager of each Railway 

seperately. The offer letters are being issued and

on acceptance they are posted as Junior Cashier under 

the control of the Qiief Financial Advisor and 

Chief Accounts Officer.

4 .2  - That as per avenue of promotion the 

junior Cashiers are being promoted as Senior Cashiers 

on the basis of seniority-cum-suitability. Thus the 

applicant has been promoted as Senior Cashier by 

virtue of senioirity and posted at Lucknow under

the control of respondent no. 3.

4 .3  - That the office bearers of both the 

recognised union put the presure over respondent 

no. 1 to issue directions for the rotational 

transfers of Senior Casliiers in every year from
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one seat to another seat but these are not being 

adhered to by all the Divisions and Workshops except 

in Lucknow Division where yearly rotational Transfers 

are being made.

4.4 - That the posts of Senior Cashiers have 

not been classified, neither as sensative posts nor 

tenure post. Thus the yearly transfers of Senior 

Cashier-do not cover with any rules. The djties of 

Cashiers only to disburse the salaries to the 

Railway Staff and they have no public dealing.

4 .5  - That the yearly rotational transfers put 

the Senior Cashiers in trouble in the following manner:

a) The Cashiers, wMle join to new seat, do

not identify the employees. Thus the Cashiers,

have to

ddpend upon the witnessing officials. The 

Cashiers only know the name of the witnessing 

official but cannot recognise. On the witness 

of witnessing officials, the Cashiers have 

to make the payment. In case any wrong 

payment is being made the Cashiers have 

taken up under D. A, Rules and often they loose 

their services i.e . removed from service 

if found guilty.

b) The educational career of the children

spoiled as they had to go out of He ad-quarter s- 

thus they cannot guide their children.

c) The Cashiers do not make the proper arrange­

ment for the treatment of their ailing family 

members.
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4.6 - That the Cashiers have represented to 

many times in r^ard to their yearly rotational 

transfers but the authorities competent have not 

considered the request.

• ..46'

,,

A

4.7 - That the Railway Design and Standard 

Organisation, Lucknow is a part of J^nistry of 

Railways thus fche Senior Cashiers posted in R.D. S 0. 

were requested verbally to Director General and 

explain their difficulties. The Director General 

had consider the request and refer the matter to 

the Railway Board vide letter No. F/AD/P/121/1 

dated 4.6.1981. The Railway Board vide their letter 

No. ER. D.T./81/44/39 dated 20.7.81 have decided 

that the existing arrangements in the Cash Office 

of R. D. S. 0. should continue. It has further been 

decided that the Financial ^dvisor and Qiief Accounts 

Officer, Northern Railway may be requested to rotate 

the Cashiers after three years instead of every year. 

Photostat copy of the Railway Board's letter is 

enclosed and is marked as Annexure No, 1.

4 .8  - That on receipt of the Railway Board's 

letter as referred in para 4.7, the Joint Director 

(Finance), R. D, S. 0 . ,Lucknow, approached with a D. 0. 

letter No. F/AD/P/121/1 dated 6.8.1981 to Sri S.aGoyal 

Additional Financial Advisor and CMef Accounts 

Officer, Baroda House, New Delhi enclosing a copy 

of Railway Board's letter referred in para 4.7 

and also gave a copy to Senior Divisional Accounts 

Officer, Northern Railway, Hazratganj, Lucknow^
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A photpstat copy of the D. 0, letter is enclosed 

and is marked as an Anhexure No. 2,

4 .9  - That the Senior Divisional Accounts 

Officer did not care about the letter of the 

Railway Boards and continued the policy framed 

as per advise of the recognised unions.

4.10 - That the Railway Board’s have never 

issued the directions for the rotational transfers 

of the Senior Cashiers every year thus the respondents 

are acting illegally in an arbitrary and discriminatory 

manner.

4.11 - That in this connection it may be stated 

that vide letter dated 6. 8.^1981 that the Joint 

Director (Finance) advised the Additional Financial 

Advisor and Chief Accounts Officer, Northern Railway

 ̂ Baroda House to advise the Senior Divisional Accounts
J ' '

j Officer,Lucknow to adhere to the directions of

j the Railway Board's letter dated 20.7.1981 in so far

1 ^
i as the rotational Transfers of Senior Cashiers

of R.D, S, 0. and others are concerned. In this advice

it has been specifically stated that it is desired

I that the Senior Cashiers may be rotated after three

i years instead of every year. A photostat copy of

i  the letter dated 6.8.81 is enclosed herewith and

! is marked as Annexure No. 2.
I ■

4.12 - That in this connection it is stated
It
•I

that one Shri A.K.Veim3, Senior Cashier was transferred* 

^earlier to a period of three years by order dated 

23.6.1982 was re-transferred back to his post.
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4*13 - That as the-Circular of the Railway 

Board was/is not been strictly adhered to and the 

Senior Cashiers were/are subjected to rotational 

transfer every year. The respondent no.2 did not 

care the letter of Railway Board dated 20.7.1981 

and Director General's letter dated 9.11.83. A 

photostat copy of the letter dated 9.11.1983 is 

enclosed herevdth and is marked in Annexure No.

f.

4.14 - That the scheme of rotational transfer 

after every three years is applicable in the case 

of the Senior Cashiers as the policy of rotational 

transfer every year has not been framed by the 

Railway Board.

3 -

4.15 - That as the transfer of &nior Cashiers

is in utter violation of the Circular of the 

Railway Board. The retention of the Senior Cashier 

at R.D, S. 0. upto a period of three years refled"* 

the genuineness of the Cashiers not to rotate 

yearly. r .

4.16 ~ That the adcB.ti-©f»al and other Senior 

Cashiers had made a representation on 5.7.1989 

but the said representation has not been disposed 

off. A photostat copy of the representation dated

5.7.1989 is enclosed and is marked in Annexure No.3.

4.17 - That in this connection, it is stated 

that the orders passed by the respondent no, 2 in 

violation of the. Circular of the Railway Board 

dated 20.7.1981 be withdrawn and the Senior Cashiers 

be allowed to work at their sheet upto a period 

of three years.
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5. Grounds for relief vdth legal provisions :

(A) Because the Railway Board's have neither 

declared the posts of Senior Cashiers as 

sensative nor as Tenure thus there is no 

limitation period prescribed for retention 

at a seat.

(B) Because due to yearly transfers, the Senior 

Cashiers have to face difficulties in 

recognising the witnessing officials as 

well as payees.

(C) Because- the directions issued by the Railway

Board's vide letter dated 20,7.1981 have not been 

implemented.

X

(D) Because these rotational transfers are not 

being done in each cash offices i.e . workshops 

and [divisions.

(E) Because the authorities are acting on the 

guide lines of the Unions and the office 

bearers of the recognised Unions are getting 

advantage in their transfer and posting.

(F)- Because the educational career of the children 

of Senior Cashiers spoiled as they cannot 

manage properly guide to their children to 

improve the educational career.

6. Detail of Remedies exhausted :

The applicant declares that he has availed

-ioTKB
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of all the remedies available to him under the 

relevant service rules but the respondents have 

not consider the request and the representation 

has not yet been replied.

7. Matter not previously filed or 
pending with any other court :

The applicant further declares that he had 

not previously filed any application/vgrit petition 

or suit regarding the matter in respect of vahich 

this application has been made, before any court or 

any other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is
«

pending before any of them.

8, Reliefs sought :

(a) The impugned order No. 80/Adm,/Cash/Transfer/89 

dated 30.6.89 be quashed.

(b) The Senior Cashiers should not be transferred

"t- ■■
yearly,

(c) The Railway Board's letter dated 20.7.81 be 

considered a Circular in regard to Rotational 

Transfers of Senior Cashiers.

(d) Any other relief considered by the Tribunal 

appropriate and suitable in this case.

9. Interim order, if any prayed for :

a) The directions be issued to the respondents 

for the disposal of joint representation dated

5.7.1989 before the implementation of the 

impugned order.
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b) The impugned order should not be given effect 

till the finalization of the case.

10. That the application will be submitted by 

the counsel.

11. Particulars of Postal Order in respect of 

application fee

a) Postal Order No. ^

b) Date ^ -7 - .

c) Name of Issuing Post Office: *#4? ’QB^OOj
'̂ <KU\AAMf

.3 :

12. list of enclosures :
IllWinir I- I I l.ll ■ ■ I I I H W M M W M M M r a M I O T  ^ .

1. Railway Board's letter dated 20.7.81.

2. Joint Director (Finance) RDSO/letter dated

A

3. Representation dated 5.7.1989.

4. Transfer order dated 30,6.89.

Verification.

I, Bajrang Prasad, son of Sri Saheb Lai, 

aged about 37 years, working as Senior Cashier in 

the Office of the Assistant Chief Cashier Northern 

Railway, Qiarbagh, Lucknow, resident of 37, Dugawan, 

Ijucknow, do hereby verify that the contents of 

paras l\ ^ p e r s o n a l

knowledge and those of paras ^ • 17 
are believed to be true on legal advice and that I

have not suppressed any material fact.

Dated : 10.7.1989. _^  v ^

Place : :Lucknow. Signature of a^Mcant.
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fro ■

Office of the ', '
Sr J')ivlsio,ial A/cs. Offiicer,! 
Nortliern Railway, Lucknow,^ *

No ,8 0 /Adm/Cash^iTransfer/89 Datecij 30c}.i June, 1989 : i .

Sub; Rotational Transfer of CtishlefG of. -

The follovans transfer- of Cashiers uade oh the 
.cyclic order, The concernin;^ cashiers are hereby directed to ,
: attend L),C* Ofiice after conf)leting ’G ’ Tour payjiients .for: handing 
,and^ takinr! over their respective charges of their beats betwaen
I 29-b-89 to j-T-QO, andthereaiter tri'o].iGate pharge ' reports should 
ibe prepar-ed for submission to CC/JA/NDLS by ^he 5th proximo.; De­
tail posting order are as under:- '' . ^

\ ’ '

SI.
noj^

Mane of the Cashiers ■■

Sri C.P , Sharna, S'r«Cashier 
PD - .22

2. II R .K ,Ba jpai, Sr .Cashier 

PD-5 Loco/CB

3 .
If R .P .a n g h , Sr.Cashier 

pD-4 ‘ 1 i

4 , i! Sri Munna Lal,Sr, 
Cashier PD-9 -

5.
II Sri A erna^ Sr .Cashiei* j- 

pD-2 Locb/CB

6.
:t Hari Prasad,Sr.Gashier

PQ-5 . '

7.
!l L r u a u t a . C a shi e r

6 . II
‘Y-

Sri Manni Lai,Sr.Cashier, 
pD-r,Loco/CB

9 . » R.H,Gu^ta,Sr.Cashier PD~6

10. 11 K.B,Srivastava,Sr, 
Cashier PD-11

11. fl t F.K .Ghosh, Sr,Cashier, 

PD--19 ■

12. It SriJ .P .Gupta, Sr, Casliior, 

PD-12

13.
II G.S.Baopai,Sr .Cashier,

pD-4 C&W Shop

14. t< A.N .Khanna,Sr .Cashier,

PD-13

(4 S.P.3a;Jpal, Cashier, 
pD-5 C& V? Shop/AM V

Eanpai^Hr,Cashier PD~6 Loco/
CBiVl)

is Dosted vica Shri R ,P . 
aing ,Sr*Cashier PD-4(Line)

In posted vice Sri.Munna'
LalPD-9(HQ) . ; !

vice .Sri''A.Kw'Verma,
Sv,Cashier PD~2 Loco/CB(W)

i M,. ■■ i t r, d Vic e Shri HariPd., 
.Cushi-jr PD-5 (Line) . ■

lis posted vice SriManniLal 
PD~1 Loco/CB (W);; ■ ■ :,:ry’ ;

is posted vide Sri-;R.H,Gupta 

pD“ 6 (L ine ).

is posted vice SriK*B*Sriv- 

astava PD-'H(HQ) , 

is posted vice Sri |P *K «Ghosh 
Sr.Cashier PD“ 19(Line). 

is posted vice ^i<J .P .Gupta, 

Sr.Cashier pD-12(HQ)

is posted vice Sri G .S, Baj- 
p«i,Sr  .Cashier PD-4-C&W/fflV

(v O  ' ,

•is T^osted vice SriA.N.
Khanna, ■?T%Cashier PP-.13(^Q)

irf yODt^d Vice Srij^S.P.
P ' - 5  C&W/JSMV ̂

ia vioe^^t-
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. 16. Sri

17 .
n

18.
It

: :19*
ti

:2D»
n

pD~l4

PD-15 ^

BajranciiSi’
pD-15
Sri D.C.Rishesl
S s b i e r ,  R D S O

V .K .Midha, Sr. C

PD~i 6

r-': •■

<51-1 V ^ . M i s h r a ,

P D  J / '  ' '■ '• I ^  ' ■

,  ' '  „ ‘ < r.

is ■■ "

v’ ' ' Erl D.C.Eishesli- ..
X-" xI m ' , roso :»!Pil;iMlw»;S:'' 5:y

4-0,1 ' Vi GP sro V .K .Mlciha, ,;.

. •t^osted v i c e  Sri' R.K,Fatl:i£^Ki. ,v

Sr.Cas ier i®i«' - ''5f||;g ;ed] "

£

2 1  •

I

2 2 «

y - 2 3 .

R.P .Mishra,Sr ^  ,

basis 0
is po .t .d  v i o o ^ s h r y , , « ,s ^ ^ i ^ i ^

. .  n . r  - -  • s r  . C a s h i e r  P i ) “ 2 l

PD-'IQ ■ . . v i c e  Sri CiP^Sharmav
„ N.U.Siddiqui,Sr .Cashier, p D ~ 2 2 ( H Q ) : | . :  V : :,

^ . r' c o - t i n u e  -

» R .pjashra, Sr. Cashier,

p D « 1 8

u Sri S . R c P r a s a d j S r .

C a s h i e r  P D ~ 1 7

,.ror\ -..'i .;© ShriU.Be-
I S  ■■- / _____ __

hJll

24. n Sri e .E .£toSh.»-
C a s h i c r  - P 0 " - » 0  , , , .; S r i  B

« Sri U 3 . Sin.;h,SrvCashier • (pd) • ' ' :
2 5 « 

26, 
2 7 *

2 0 * 

■ 29.

p i J . . . O

’ * Sri R av-1 Kishanj'^r. 
p D - 2

>' S . P .  L a l l f S r . C a s h i e r

p : l n - 1
n V « P * G i i p t a , S r  .Cashier

. ♦

. . V

p D - 3

11 N , C . K h a r e  ,Sr . C a s h i e r , 

P D - - 2 0

: . 0 ,  >5 T o r k o s h v a r  S i ^ f i h ,  L / R

C a s h i e r  -  '

r ' i - ' , \

V n e  S r i ' V . P . G u p t a ,

( B S D )  ' . •

is r > o s b < . d , b y  Sri R a i n  K l s h a n ,  ; 

f e - 2  (DSB) ■ ! ■ ■ -

p o s t e d  v i c e  S r i  N  . C . K h a r e ,  , .

S r J ’-ashierj p u - 2 0  (b-^iw

1 8  p o s t e d  V i c e  S r i  S . P . L a l l ,

O v  C a s h i e r  PI3-1 

., vice- S r i  I .M. S i n g h ,

f % r  C:;ei,iPV R D S O  h e i n s  j r . m o s t .

3 1 .

C a s h i e r  -  r l L ; S O  ■ T a r k e i s h w a r  ,

.. I.M. -inch, L/R cashier ^,;,.;ier,RESO;b'eing

j r « u o s t «

^2 n R.K.Pathak,Sr.Cashier
^ S n iv  S i a n k e r ,C a o l u e r

ar e  u n d e r  s u s p e n s i o n ,

( A i r t h o r i t y ;
J f l /d s . bfflc3r, I

C a . h i o r ( J A ) / N , R l y . . N - - ^

i :  S ^ 1 S ° 5 c b ^ ^ o ( 1 !  i o ? ;  N M  & ( A / f
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ANNEXURE NO.4

Copy of Railway Board’ s letter 

No.ERB1/81/ 44/39 dated 20 .7 .1981 .

To,

D.G.. ,RDSO/Lucknpw«

Subject: Rotation of cash office staff for 

cash office in RDSO,Lucknow-

Reference: Your letter No.F/AD/P/121/l 

dated 4 .6 .1981 .

V.,

y
On careful consideration of the proposal contained 

in your letter quoted above, the Railway Ministry have 

decided that the existing arrangement in the cash office 

of RDSO should continue. However, it has further been 

decided that FA S. GAO Northern Railway may be requeste(’

to rotate the Cashiers after three years instead of

every year

' 3 ‘

Sd /“ Agarwala.

Under. Secretary(N-l)Rly.Board.

True-copy.

J
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Copy 0 f R id 1 way 3 oard ’ s 1 e11 ar 

t'! 0 • ERl3 I/B .1 /  ̂ 4 /  39 ci a t  fid 20 • 7 .1981-

3 u b j i n : t :  R o t a t i o n  of ca sh  o f f i c e  s t a f f  f o r  
cash  o f f i c e  i n  RDSO,Lucknow-

i

R e f e r e n c e :  Vour l e t t e r  i ^ o . r / ; ^ D / P / l 2 l / l  
d a t e d  4-6  • 1961-

>
On c a r e f u l  c o n s i d e r a t i o n  of t h e  p r o p o s a l  c o n t a i n e d

i n  your  l e t t e r  quoted  above,  t h e  >Viinistryi have
i ■

d e c i d e d  t h a t  t h e  e x i s t i n g  a r r a n g e m e n t  i n  t h e  ca sh  o f f i c e  
of 1030 sh ou ld  c o n t i n u e -  However,  i t  iias f u r t h e r  been 
d e c i d e d  t h a t  FA CAO Ivor t hern  Ra;.lv,'ay may be r e q u e s t e d

I

t o  r o t a t e  t h e  C a s h i e r s  a f t e r  thr?i? y e a r s  i n s t e a d  of 
ev ery  y e a r -

3 d / -  Agarwala-  
Under 3 e c r e t a r y (  N-*l )Rly .Board . ,

True -copy

3 / / > / ^
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; ‘ f»l/Bl/̂ A f?0 ■̂ e' i i .'-.I

/ ■ i. f' <• 6 '• • 1'

' ! OL c><i;ri ; L', t, sUt i £ ;jc? cfissh
o r i i c o  in  } - w . .-ucunov-

p a w  /i>ur left te r  / / r / \ / X 2 l / l  c^.aec’ : 4 , 0 , l 9 ? ; l

n ' a r ^  i u l  cor^^a Ion t b ĵ p r o p o s a l
contelnts-f^ Ui your X©tt tf r-.\,.v rKovc-,- t,ri« ^

’! ' I ' ' ' '
l̂ inlffC-ry ciecld̂ Ŝ u, ., t. <. *■,> < itis.* i4u; ;

V ‘
in  t h« ca«r» o i £ l c «  o£ 5>huji.f cc’tjilnwe,liov«nrer,

• ; I • f

it  h«<5 turtixer b e « i  decl^.-i rK.n. / f 6 C >-0,i^©ur»#xn 

ri*llvay aay b# » c ’ v <.. . <. i . i  a  ih «  c*i?blers

I j

a iter tiE-.r«6 years inst. ■. ..' -v.. . '  /e a r . ' ' ■•,
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Iq b a l , .. .
/  Jr*lnt Dir'*C to r (r In ,-.rico)

t
' .  I

>V' ••/.'*

V J

’‘ f r'

... %-

■ no Mo,p/An/P/j,?.i/i

My doar C^oyal,'

6.0.1901. ,

Rnql ' notntiono.l tra'ir.rc'r ..H: u:.-JiiGrG
‘I '/

roforoncc riudo to noofd vi"ia OG ilDSO’ s letter 
N o .F /A iV P /i^ i /i  dntcd 4 .6 .1 9 0 1 , prof).i;.L;-, cJl . iting of f:ooh Offico': ^

!; s t . j fC For HDSO fr«m N or t h - i r n  l lai lw. iy cki ! ' ;.’i'-jl-i t i o n ,  '«n t e n u r e  - 
b a s i s * ,  on Iho same l i n e r .  0',5 .vpp.licfll ' l r; !. . i , •  Cash . Of f  Ico'  s t a f f
uncicr tl'ir? P.-ry 8, Accjunts . Ori lccr> i>f 

"  ̂ ' 'the ■pr';?r;'’;nt !;ys^“rn v/luch j.nvT.-l
i.!n; i\i1-..'i.,..../ U'̂ .r.rc', inr.tr:ad of

(

;.-i! ■
1 I
f ' *■

?. * V’'i! r'li'o ro.“;uor,t'>d to iMiv/iau S r  .OAOt Lu ck no w, ,
s(:cor'’ip,c;.'.y.

VoLir!;

V'ĉ vV- , 

• - ■ .

. '
• > i' 3 *.' ̂ . G'.) y j 1V.

A(.1(>1, r/vc.CV\v),

lUilway, 
:tV. Oaroda liouj.0,. 

iglLlni*-VfJov̂  Delhi

( in Iqbril )

• r;
■ -̂i! ‘i • •
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